%/

OA No.371/95

Smt.Amaci Devi . ' .. Applicant
.. Rezpondents

Hon'kkle Mr. N.K.Verma, Admv. Member

For the Applicant .. Mr. Shiv Kumar

PEF HOMT'BLE ME. IN.U.VEFMA, ADMV,MEMEER

Hzard Zhri Shiv Mumar, Learnsd Counsel for
the Applicant.
2. Thiz iz a c¢case vegavrding grant <of family
pension to the widow of a Casusl Labour in the
Failway, who was 32aid to have besn  granted
temporary, 2tatus. On the ovdevehest Jdated 29.3.95
it waz vecordsd that learnsd anasl  £or the
applicant Qished o produce the documents in order

to =stablish the fact that the applicant's huszhand

was a temporavy =2tatwe Casual Labour. On two
subsequent dates, lzarnszd counsel for the

applicant got th: admission hearing adjourned.
Today alzo he wants some more time t£o produce the

documents Lo Suppork the claim that the

—

applicant's huszband waz a tzmporary status Cazua

Labour.
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given sufficient concesaions and facil
according  to  the Indian Failway Ezstablizhment

Maruwal ard the: grant of penszion was categorically

Fumar's case decided by the Hon'lkle Suprems Court.
To  the hest of my kndwledgé, neither  any
sulksequent changzss in the Indian Pailway
Egstallishmznt Marnual  have bkeen madz: nor any
further Jdecizion was .mace by the Hon'ble Apezx
Court in the makier. The lzarned coundezl for the
applicant was not able to produce any cass: laws Lo
support/supplement  the claim of the applicantc.
Thuz, thse case of the applicant for grant of

family pension Jdoss not hzve any  lzgal hkbasis

4, In vizw of the above, it iz not a fit case

G

for admission and the Same is dizmiza

Mk L

(N.K.VERMA)

accovrdingly

o

MEMBER (ADMV.)




